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Action Taken Report 

In the matter of Original Application No. 264 of 2021 
Original Application No. 264 of 2021 

In the matter of: 

 

All Villagers of Village Gairkhal, Dhaniyakot,  ……….…….. Applicant  

Badar Kot and Ratoda, Uttarakhand      

 

Versus 

 

State of Uttarakhand      …..……… Respondent 

 
 

1. That, the Hon’ble National Green Tribunal, Principal Bench, New 
Delhi, in the matter of O.A. No. 264 of 2021, All Villagers of Village 
Gairkhal, Dhakiyakot, Badar Kot and Ratoda, Uttarakhand Versus State 
of Uttarakhand issued following directions on 27.10.2021: 
 
 

2. In view of the above, let the State PCB ascertain facts and 
take remedial action, following due process of law. An action 
taken report may be filed within two months by email at 
judicial-ngt@gov.in preferably in the form of searchable PDF/ 
OCR Support PDF and not in the form of Image PDF.  
 
 

2. In compliance of order passed by the Hon’ble National Green Tribunal, 
Principal Bench, New Delhi on dated 27.10.2021, inspection of the area 
in question was conducted by the officials of Regional Office, 
Haldwani, District Nainital of this Board on dated 04.01.2022. 
Inspection of all three Stone Crushing Units viz. i) M/S Shri Maa 
Nanda Crusher, ii) M/S Baijnath Stone Industries Pvt. Ltd., and iii) Shri 
Maa Girja Stone Crusher (as mentioned in compliant letter), were done 
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in presence of representatives of stone crushers. Observations and 
present status of stone crushing units are as below: 
 

i) As per field observations all three stone crushing units have made 
necessary provisions viz. water sprinklers  and covered with CGI sheets 
is provided at dust generating points for dust containment-cum-
suppression; wind breaking walls through CGI sheets; construction of 
metalled roads within premises; water sprinklers and water spraying 
through tankers for wetting of ground; and development of green belt 
in periphery, in order to fulfil the provisions prescribed under the 
Environment (Protection) Rules,  1986 as amended for stone crushing 
Units.  

ii) Stone Crushers were not in operation at the time of inspection; 
therefore, air quality monitoring could not be conducted.  

iii) All three stone crushers have obtained statuary permission for 
establishment under the provisions of “Uttarakhand Stone Crusher, 
Screening Plants, Pulveriser, Mobile Stone Crusher, Mobile Screening 
Plant, Hot Mix Plant, Ready Mix Plant Anugya Nitti, 2020”, as 
amended time to time.  

iv) All three Stone Crushing units are having valid Consent to 
Operate/authorization up to 31.03.2026. 

 
Copy of inspection report is enclosed herewith as Annexure-1. 
 

3. The above said three stone crushing units were also inspected by the 
joint team in the matter of O.A. No. 132/2021 and some discrepancies 
were reported with respect to compliances of environmental norms. 
Directions under section 31(A) of the Air (Prevention and Control of 
Pollution) Act, 1981 as amended were issued on dated 06.10.2021 to all 
three units for rectification and remedial measures.  
 

4. Further, non-compliance is treated as period of violation and an 
environmental compensation of Rs. 1,66,500.00 is also imposed against 
each occupier of all three stone crushing units by the State Board on 
dated 02.02.2022. Copies of directions under section 31(A) of the Air 
(Prevention and Control of Pollution) Act, 1981 for imposition of an 
environmental compensation of Rs. 1,66,500.00 are enclosed herewith as 
Annexure-2 (i-iii). 
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It is evident from above that the Uttarakhand Pollution Control Board 
has issued necessary directions for rectification and mitigation 
measures in order to ensure compliance of prescribed norms. Timely 
completion of remedial measures and imposition of an environmental 
compensation, would have long term impact for ensuring appropriate 
operation and maintenance of air pollution Control measures and 
compliances of environmental norms.  

 
******************** 
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